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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0. A. No. 347/92
ToookE. and 360/92 - ¥z

DATE OF DECISION __28,5.92

E.K.3abu & 3 others (in 0.A.360/92)

Vincent K.Varghese & Others  appiicant (s)
(in 0.A.347/92

Mr. M, Ramachandran

Advocate for the Applicant (s)

Versus
Union of Incis,’ rep.by Secreta
'Ministgy of tome Affairs—and— hdspondent (s)

anotherd (in both cases)

Shri N.N.Sugunapalan,SC35C
’ (in both cases)

Vo ®

Advocate for the Respondent (s)

.‘ 'f,.‘b The Hon'ble Mr. S.P.Mukerji, Vice Chairman

The Hon'ble Mr. N,Dharmadan, Judicial Member
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JUDGEMENT
(Hon'ble Sh.N.Dharmadan, Jucicial Member)

These cases are heard together on the basis
of the Consent, The guestion ihVOlVed for consiceration
1salso—;a:ne T'he" 'applicants were oridi nally enjaged as
Tabulators for the census work under the respondents for
the 1931 census on contract basis. Their services were
terninated even beZore the completion . of the census works.
They have challenged the termination. 1In t he meantime
decision was.taken. to extend the éeriod of work unto 30.6.92
and engage willing persons for a further pegiod of work
upto 30.6.92 on executiny fresh agreements. Accordingly
the applicents expressed their willirigr_)ess. But they were
not engaged for.work even though they are senidrs‘ in the list

already prepared by the respondents for engajing as Tabulators.
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Under thatOCircumstances the applicants hac¢ to b:'put ’i
forward their claim for getting continued enjagemat
upto 30.6.92 andg filed this zPplication under Section
19A of the haministrative Tribunals Act, 1985,
2. When thege cases came up fodfinal éisposal
‘after hearing the arguments oflﬁhe learned counsel on
boti: sides, we asked the learned Sr.Central 3overnuent
Standing Counsel to dscertain the possibility of engag-
ing the applicants also along with others in the avail-
able vécancies at the & propriate places where they had
originally worked. ?bvwanted some time to contact the
cohcerned officer for getting instructions. Today when
the cases came up again for further arguments the learned
Sr.C.3.5.C. very fairly sapmitted that the applicants
can be engaged in the appropriate vacancies provided the
applicants approach the second reééondent, who is the
competent éuthority'to issue posting orders considering

the vacancies., The learned counsel for the applicants

ic also agreeable for a cdisposal of the &pplication$accept=-

iny the subnission of the learned Senior Central Govt.

Stancing Counsel.

3. Accordingly we are satisfied that this appli-
cationtcan be disposed of. Hence we direct tne applicants
to approach the Lirector (Seconc Respondent) for getting
their posting in the available vacancies. The applicants
cshall approach the Lirector as early as possidle at any
rate within a perio¢ of one week from today. If they
approach the secéhd respondent with request for .osting,
as agreed to by the learned SCG5C, the Lirector (second
respondent) shall issue&harders taking into cohsiéeration

the vacancies without any celay. He may also consider
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the posting of the applicants to the extent possible

in the places where they had orijinally worked if

‘vacancies are available in such places so that in-

convenience to the applicants can be avoided.
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4, The appli@acj,op};aré disposeq o.f with the
above directions. We also make it clear that since
this order has beeﬁ passed on the basis of consent of
pzrties, it shall not be quoted as a precedent.

5. The applicationsv are disposed 0f azs above,

There will be no order as to Costs,

(N oL HaR MADAN) (3.P.MUKERJI)
- JUDICIAL MeriBER VICE CHAIRIAN

28.5.92
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